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iN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; HYDERABAD BENCH
AT HYDERABAD

O.A.No, 185/94
BETWEEN 3
D .Subbarayudu . o

AND

-1, Divisional Railway Manager,

South CJeptral kajlwav. .

2, Divisional Mechanical Engineer
South Central Kailway,
Guntakal, Anantapur District.

!

Counsel for the Applicant

Fraamaenl FAar dhoe Deacrandomeo

CORAM:

Date'of Order: 17.2.94

.. Applicant,

(Loco),

.. Respondents,

.. Mr,S,Lakshma Reddy

Mr T S1AA=LAak

HON 'BLE Mr,V.NNELADRI RAO ; VICE~CHAIKMAN

HON 'BLE Mr,R.RANGAKAJAN : MEMSER (ADMN,)
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. ouy,
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1. The

e P

Ddvisional Ralilway Manager,

S.CeR1ly, Guntakal, anantapur Dist.

2. The Divisional Mechanical’ Engineer(Loco)
5.C«Rly, Guntakal, anantapur Dist.

30 One.

4, One
"' 5. One
6- One
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copy to Mr.S.Lakshma Reddy, Advocate, CAT.Hyd.
copy to Mr.J.Siddaiah, SC for Rlys CAT.Hyd.
copy to Library, CAT.Hyd. '

spare copYs
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Q.A,185/94 : “ 7 Date of Decision:17.2.1994

v’ 'GRDER . AR -

. N . T . . "

IAs per Hon'ble Shri Justice V. Neeladri- Rao, Vice-Chazirmani

L%
- .

L]

Memo NO G/P 579/ReV/Mec“1 Bg/1991 @2 dated 5.1.94
was i$sued to the appllcant retlrlng him from serv1ce on
"expiry of three months from,the date of receipt ©f the same.

It -is by way of pre-mature retirement and not b§dw§y of

% ' punishment. The same is assailed in this ©a.

2. ~Even in the said memc, it is stated that if the

arplicant is aggrieved by the said memo, he can make a

o~

b S s
representation te the Chairman,Hlrs.,Representation Committeq&/

Secunderabad, against the said memo. Accerdingly, the applicant

submitted a representation dated 11:1,94 against the said Memo.

- LAUe ) Only direction that has to be given in this Oa
is tc direct the Chairman, HOrs., Representation Committee,
Sécunderabad tc dispose of the said representation by 31.3.1994
and if th#applicant is aggrieved by the order of the said '
Committee, he is free to move tg_thlq Tribunal. If the corder
rassed corn the said representation is not gecing to be communicated
-te the applicant by 7;4.]994, the applicant is free to move

: e A
#& this Tribunal by way of filing a—éﬁeﬁhheﬁ for necessary

directions. \\

A :
4, OA ordered accordingly at the admissior stage.
b - :

No costs.

(R, RANGARAJAN) ' (V.NEELADRI RAO)

Menmber (Admn) _ Vice-Chairman ]_

Dated:The 17th February, 19294

(Dictated in the open Court) ;%” "’ﬁlﬂfa
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TYPED B7

CHECKED =Y

IN TPE CEAT AL

FTYDEF. 5

T
TEE HON'BLE YK.T)CHAIDKASELFAR REDDY
. MEMZER(JUDL)
: . D
PHE }‘EOLJ'B’LL.‘ MR.R.RAFLARAGAY ¢ MEMBER
(aDMN)

patedt| ) - )-1994.

CKDER/T0DG 45.1T ;

M.A./R.A/C.A. No,

'o.;;'.No. "\?) 5/15:\“:4 .

T.A.No. ) (W.P.No. )

Admytted andg Interim .Directions, -

issued.
Allowed.

— e ———

I&smizsed.

Dismifsed as withdrawn.

Ml ryﬁﬂﬁﬁ
Caotral Admirist-ciive 'ﬁih‘l‘ﬁﬁ

bismifjssed for [efault,
| DESP AT

Re jedted irdered,

No orde; as to costs.
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